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MR. DEPUTY-SPEAKER: The hon.
Member can continue op the next oc-
casion.

—

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ForTY-FIFTH REPORT

SHRI AMAR NATH CHAWLA
(Delhi Sadar): I beg to move:

“That this House do agree with
the Forty-fifth Report of the Com-
mittee on Private Members' Eills
and Resolutions presented to the
House on the 28th August, 1974.",

MR. DEPUTY-SPEAKER:
question is:

“That this House do agree with
the Forty-fifth Report of the Cum-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 28th August, 1974.”.

The

The motion wag adopted

E—

15.29 hrs,

RESOLUTION RE- AGRICULTURAL
LABOUR—Contd,

MR DEPUTY-SPEAKER. The
House will now take up further dis-
cussion of the following resolution
moved by Shri Gadadhay Saha un the
2nd August, 1974:—

“This House notes with concern
that the landless agricultural labour
and the poor peasantry who consti-
tute 70 per cent of the rural popula-
tiop are in acute distress due to ab-
sence of effective and genuine land
reforms, lack of job opportunities,
abnormal rise in prices of essential
commodities, and other gocial snd
economic injustice and recommends
that—

(a) adequate job opportunities for
them he created with regula-~
ted working conditions;

]
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(b) a reasonable minimum wage
ratg to meet their daily nece-
gaities be fixed and effectively
implemented;

(c) supply of foog and essential
commodities at subsidised

rates be guaranteed tp Lthemy
and

(d) effective and genuine land
reformg throughout the coun-
try be made without any fur-
ther delay.”.

The House had allotied a total of
four hours for this. We have taken
2 hourg and 5 minutes and one hour
and 55 minutes remain for this reso-
lution. There has been a lot of dis-
cussion abouy it, but stil) some Mem-
bers have sent me sglips.

Shri Nathuram Ahirwar was on his
legs on the last occasion. He may
continue his speech now,

SHRI SHYAMNANDAN MISHRA:
(Begusaray): May I implore your
sympathy and through you lhe gym-
pathy of the House that some way
must be found to accommodate my
Resolutinn which also  secured the
first place? As a  way out, I would
suggest that the House should be ples-
sed to reduce the time from 1 hr. 55
minutes granted by way of extention
to only one hour. The rest of the time
may be given {o Shri Panda’s Resolu-
tirm leaving at least half a minute
for me 1o move my Resolution. I
would request hon. memberg to show
thig much of sympathy.

SHRI P. G. MAVALANKAR (Ah-
medabad): I support Shri  Mishra's
reguest.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Some friends on this
side have given their names. 1 am
sure you will call them. Subject to
that, I have no objection to the propo-
sition stated by Shri Mishra.

MR. DEPUTY-SPEAKER: There
scems {0 be g consensus to accomo-
date the request of Shri Shyemnaundan
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Mishra 1 will co-operate by trying to
put a time limit on speeches I will
give five minutes to each member,
not more than that

SHRI PARIPOORNANAND PAI-
NULI (Tehr: Garhwal) Not five
minutes g

AN HON MEMBER. Seven minutes

MR DEPUTY-SPEAKER May I
share a gecret with you? I think the
most effective speech I ever made mn
thizg Houge was only for six minutes
It was a most \mportant occasion The
House had never seen s0 much ex-
citement It was over the questiun
of Rabat You remember that There-
fore, 1 do not see why members can-
not make effective speeches in five
minutes

SHRI PARIPOORNANAND PAIl-
NUL1 I cannot compare myself with
you

&t mrqem s (dvwm)
g wgrd, & I faw wg @ ar
f& o gm 7 @ T afoge wwge
& 37 1 Al W7 7w g § qqy
A TG & fag IO E, IR, FAG X
T¥re @Y & Wi A 7wl ¥ g
ABC Y e W § 1 e Iy WA
fowrar aft w0
1533 hrs.

(Surr Dinrsn CHANDRA Goswamz
in the Char)

WG AF WA ® I AT AT
¢ 74 Ton FERA ¥ W R A A
R fvae s giaghaY & sddty aw@dr
st | ¥fier g @ I W ST
ot qrelt, 91w fe oY wf A e
¥ gwrywret gt 99 (W 9 wer
T % § Forer o e v g2 A W
Fere wRwr & qF parIe fad ¥ arad
uw e § 36 wiw ® 66 gfowr sfRa<r
B 46 2 qow wim ehea AT AW
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19 6 & RreqATE A 7 §, AT AT
aq (g r gy &, Ffwe o fawr & fae
Wt Tq WY AT T FEAC HTR T GG
7@r (et qv @1 & 1 9T Favimey ¥ wfawrdr
g7 ¢ f g aw fawmr Y witg § o
R fawm & wfewd wgr ¢ e ag
e ) Afew o aw o qfw &)
@ a@ w7 o€ AT AT F qfa-
AT HT %Z OOT FTH AW IHREAT Y
faar wmr & o & warifa agr s
AN & Y FAAAAY & qF IO B gAA
q g7 I F TOT AN wT FzATT
AT & | TR T WY w0 qrT & SArev
¢ afew awrg ¥ sty oeterdt &
wrefaat & qrr it gat @ 1 W afa-
g7 W97 IAYT FH ¥ AG WA §
I9 W Mg § azv FrwTAT ot ¥
ar et ws 98 7 gferw g war fear
T TGT IEw F9 ¥ g7 w@r 9t
At OF A L agErT wHTAIT famr
ardr & M ¥ Ay o 9% ma ¥
HHRTC A 200 TS FEHTA AATT WA
o X AT 1 I A6 ¥ W qray
1 2 &y 94T S ST W ArEr &
feart 1 ar sdRTe ¥ ggdRRTT ¥
qifew farmar w7 Saw wiRw
%71 faay @&t S o off &
WEHAT AW TAIGR & T AT $T 19
at 4 w17 & /X S ¥ fawg w0
FAQE A8 B AT TR W (G TE
F FTT ZIT 7 TTETT B ATH TI0TAY
& 7z wigwTr @ v 7Torey fawmr &
wfgwfan & 7rg & 37 wfgy, aav
weg 20 7 A IEA N N ww wfa-
fafarg & wfufa o, g€ & et wwre o
w1 afefrar w1 w57 T G wrees
feae weg

TH G 9T g7 WA A ¥ R
(A GREIECICE co kR ek Ciliie]
¥ gra ¥ 3 R & fred wei ot
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O & wrew Ay & worge W dwre

wg E 1w gy wegdl ¥ Wil W R

£ 1 wige o A ¥ I W wogd Wl

foreraly & 1 AY ag AL W@ w7 EW-
forg wriw & FOomrd WY AW AW
¥ forg wosrcamr e @ R 2 B S
¥, AT W wOHT aqr qgE fator
wife & &0 ¥ IT BT AGE AT JEAT

g " U GO ¥ ATRE WG

HA T FEHAY FaeAt & Fn sdt wvan

oo¥ wdrT d g€ Niww e wwe

& § @ry 1 e & a¥ wred g Y

fs afx gfordt w1 seefta s g ar

IT60 9 TN A | gHAY W

W ¥ o ooy ® st A frra

T @ & EPg TT T B R

FOETC T wiaw & e 9w 39 & 780

adr g & a2 P &1 g A Wi

®IT 3a %7 FeAT W IT A Ferear A

1968, o wrdl, aisr agar
¥ mTec WA ¥ 18 afkqrt M saw
150 gF¢ q¥a Yiw 93 T A af 41,
99 7T ag 4 ¥ @ ¥, ey el
wfereTd ¥ 3 ®Y gt waity aF (wnafaa)
vl % 34 & miom s L1 A
R IR ATy
x wgy f5 ag INC TR ®T XA L
% w1 W wwar g | SR W e w
T wax ®T 1 A & s ey
it & aqrer may I wgr P wga e
51 A ohw wwR gy w7
5T & wewt witpmfET & aor var 9K
a7 & 5 % wf o7 | TERY, W &
ANy M A g g A g 9
gt 7@ ¥ wAfAg g aer WY B
77 & fag g9 7 §9 Fou Sfeg arfe
I A wAtw e ¥ | TORT A WA
on & far awel & fog ot ¥

-

wrgs o Agt Fear g fawr A
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oeTC W W wifgg fe yonT ¥
i wrc Frao o of Fé femsae, 1973
aw forr & T wowrE W WRw A @
I % fag e ¥ & oy ) fenr fedt
W uew mwerc ¥ Qs Aft fear
oy 2w ¥ 5 WAww aer Aax agw &

TOEY ® weay g g% At AW ¥
0T &qT FATTE T B awf( | X
waxi ® Wrq § TH TAIA FT EHGA
F@E!

oY fwvenre qoe feg : (997)
gaafe wEida, wfazt sage W 2w
F1 o At aeq & Fog & www oW
Ay ara ¥ i e E A e
W w A W e et § e ¥ ga
dm w glawrd § e oft, w fs o
o worglr & 7 oY v ot &1 o Y
gury ¥ faweray oq) § fag & HarT 97
o w¢ fodt @ Wt fem wew W &
ar fafea ofcfeafa aray sl 810
fomr &t e ¥ gy alt i Wt
e g, aw s gt
m{tﬁmﬁﬁimiﬂ%
€ gra wrh § WX farr #Y iz av T
qar St grr w3 & e Y e ¥
fircery £ ag o fuemar § s faw

"Hfrar v R 8 wiewd 3¢ d

fir az st 3w T et Ay g ?

areaT, ward 9z ot s aw
g2 ov a% & fae o aff 9w ¢
avy 9 & B ¥ Aspfar oy s pwk &
arwa w3 + S AT i qgAN I
mfwer & forg wan ey oo § fam % 9@
ws gt qfn o e ¥ fag i B
Frarym & wee w Afwraes o g
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frgt 1 & fag s may ot § P
¥ qra frog w dar @ & 9 fair
ATAET Qe 9 T4 £ P A
Wi A AR a7 77 T oo
agd A, fre P F Qe T ap el
forft wi WY Y &

qIRET, K T & (AT U AT
% afie ¥ v a7 § wify 1 W
% ufzv & a9t a7 2o 77§ owAG
aZ g, 9 w1 o7 3w fam ww #
wiife oY 5@ A &5 g § w7 goAT ®
Q| FY 7 WY gy w0 Wy LY
& gt | gAfAT qREET 9 R AW
et i nifis, wer W RATS & aATa
= XgAT § A grw v 37§ fodA
feart axar ¥ | fedt o TAR F A AN
Wit 79 ¥ , Afer o dar & wAw
AAT AT | WHUAT, FRTT JIRAT WAV
ofr Ty O &3 g 2, & et Y wrafe
TiA Hfws wars 7 A $8 Y wgea
anrfrsmarsard | TR I
ot W7 &, 51 aw oot v & @ g,
wiife 9 W AgT T wET AT WA RN
WX AR BIRTTHES T, Ty
feeell I WS € A1 T oA §,
FTEA WA Y, T AF T AT W
qffeafa o weas ¥ fam ke gwefas
# @ Y T afer ga ey afgw @ &
STATH T JEFT )

WTET, WO O T K | S Aw
e & g, ow v wdY w1 s,
Hfwr wa fawrn ¥ g AT &, @ W
) ot £ €W AT W AW W
WY ®7 WY AT FEAT

Ay, 5% b & fAg, faw &
fom g wiyg wwry &, foe ¥ g g
wfiar fored &, For & fam wraw RA &,
AR EX AV EYE qravawar g &
i, wew Y ¥ & a7 ol
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WTTET TT AT e T g AT gy ¥
qT §IaE BT Gk | A g A gE
¥ 15w % e oifem ) ag woeT A
75 (AT # ) T ¥ SAmEe
¥R AW, & AR H A a5 AFdy
£ | JIFT O WIGA gAY WY TR gy
fAaTaz T ZH TEATH | WIS T TEATK
Wi FWQ‘T%{&' gfg st &
WY O FT TAT R |

MR CHAIRMAN: Before I call up-
on the next speaker, the House has
decided that we will try to accomo-
dale the resolution of Shri Mishra,
which 15 the third one. Ong hour has
been allotted for the second resolu-
tion. Unfortunately, I have already
got a hst of about 10 members and
further lists are comung up. There-
fore, 1 will like to guided by the
House a< to when the House wouk
hke me to call the hon. Minister. By
the way, how much time would the
Mmister and the mover need?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): I will take fif-
teen minutes.

SHRI GADADHAR SAHA (Bir-
bhum): I need ten minutes.

MR. CHAIRMAN: The second reso=
lution will have to be taken up at
455 so that 1t can be over by 555 and
the third one can be taKen up. So, 1
wil] call the hon Mimister at 430,
If I am nct able to accommodate some
hon Members because of paucity of
time, 1 cannot help it. I will try to
accommodate ag many as possible.

*SHRI J. MATHA GOWDER (Nil-
gns) Mr. Chairman, Sir, 1 whale-
heartedly support the Resolution of
Shr Gadadhar Saha  urgmng upom
thie House to recommend to the Gov-
ernment that the landless agricuitu-
18] labour and the poor pegsgntry
must be assured of basic amenities of
Lfe like a reasonable minimum Wage,

*The original gpeech was delivered in Tamil.

1995 L8—12.
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house to live and land to till by im-
plementing effective and genuine land
reforms without any further delay.
The very fact that the Parliamentary
Affairs Minister, Shri Raghuramaiah,
gave an indicatiop that the Govern-
ment would be accepting this Resolu-
tion, shows the importance of this
Resolution.

Sir, during 1970-71 the agricultural
production was 108.42 million tonnes;
in 1871-72 it declined to 105.17 miluon
tonnes; in 1872-78 it went still fur-
ther down to 95.20 million tonnes 1
have no hesitation in saying that the
Government cannot put the entire
blame for the declining agricultural
production on the failure of monsoon
As the agricultural labour, who are
primarily responsible in this matter,
are pot being given the basic amem-
tieg of life, it is impossible for them
to put their heart and soul in their
work. Physically also they are un-
able to do thig arduous job because of
lack of basic amenities of life.

Though ‘land reform® is being
bruited about for the past 27 vears,
only last week the Constitution Amen-
dment Bill, giving protection to 88
Land Reform Laws enacted by the
State Governments, was passed by
thus House. On account of the inordl-
nate delay on the part of the Central
Government in getting the Constitu-
tion amended for this purpose, all
these years the State Governments
were being handicapped in  imple=
menting effectively the land reforms.

In reply to Starred Question No. 503
raised on 26th August, 1874, the Gov-
ernment have given the details of
projects gubmitted by 15 State Gov-
ernments under the scheme for the
provigion of House gites to landless
workers in Rural Areas. After 27
yearg of our Independence, 4026 block-
wise projects with a total cost of
Rs, 138.28 crores for providing House
Bites to 49.60 lakh families ot landless
workers in Rural Areas have been
submitted by 15 State Governments to
the Central Ministry of Works and
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Housing. Sir, while the population of
landless workers in rural arems is
about 11 crores in the ¢buntry, these
projects, which are yet to be impie-
mented, cover only 49.80 lakh familhes
of landless workers in rural areas.
The Government may take another
27 years (o implement these 4026 pro-
jects. I regret that the Central Gov-
ernment have been paying auch a
scant attention to the problems of 11
crores of landles;, workers in rural
areas.

In Tanjore District of Tami} Nadu,
the D.MK. Government in ‘Tamil
Nadu has given the right of owner-
ship of plots on which the landless
workers have their tenements now.
The Government o Tamil Nadu nas
enacted a law gpecifically for thig pur-
pose 1 demand that the Central Gov-
ernment should issue a directive to
the Congress Party Governments in
other States to emulate this exambls
of Tamil Nadu D M.K. Government
50 that the problem of crores of land-
less workers in rural areas in the
matte; of having a rhelter to protect
themselves from sun, showers and
shame, 15 solved expeditiously.

Sir, let us now see how the surpius
lands available as a result of imple-
mentation of land reformg laws nave
been distributed to the landless wor=
kers in rural areas. You will find
these details in the reply to the Star=-
red Question No. 208 given on 5th
August, 1974. In Assam, the gurpius
land available wag 2400 hectares. In
Kerala. it was 46505 acres; in Tamil
Nadu 15431 acres: in West Bengal
58,000 acres. So far os the distribu-
tion of surplug land in Assam is cone
cerned, we do not have the detalls in
this reply. In Kerala only 970
acres of surplus land has been distri-
buled to 2333 Ilandless workers,
while in West Bengal 4751 acreg of
surplug Jand has been distributed. In
Tamil Nadu, after the D.MK. came to0
power, the Government took posscs-
sion of 15431 acres and has distributed
6083 acres of surpius land, Before the
DMXK. came to power in Tamil Nadu,
there was no question of distributing
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&any surplug land because the Congress
Party Government in Tamil Nadu did
ot gt all pass any land-ceiling law.
Such a position obtains evepn now in
many other States which are ruled by
the Congress Party. In the interest
and general welfare of 11 crores of
landless workers jn rurs] greas, who
are the mainstay of our agriculture,
the Central Government ghould issue
& directive to all the Congress Party
State Governments in the country to
vigorously implement the lang reforin
laws, as i3 being done in Tamil Nadu
by the D.M.K. Government. It is not
enough just to accept this Resolution,
but the Government should take con-
cre.te steps to implement it :n all
seriousness,

SHRI B. R. SHUKLA (Bahraich):
Mr. Chairman, Sir, many distingu-
shed economists have written their
theses; spceches have been delivered
from platforms; everybody seems 10
be worried gbout the fate of the poor.
The agricultural labour constitutes
the poorer section of our population.
The question is not of shedding tears
and expressing sympathy but to dia-
gnose the correct state of their malady
and to sugpest remedies for thewr
amelioration,

In the year 1971 when we entered
this House, a budgetary provision was
made ior a crash programme for re-
moval of unemployment. Some roads
were constructed. But they have re-
mained incomplete.  Most of thcm
have been washed away by floods and
raing. Bricks are lying there only to
be gtolen by the thieves in the ville-
gers. That programme has been given
a go-by only on the ground that we
sre in a state of inflationary crisis
The banks have been nationalised und
it was expected that the poorer sec-
tiong of the people would be getting
Yoang in order to improve their lot.

But nothing has been done in 2ll
these directions. Why have these
things not been done? What problems
the agricultura] labour js facing are
these, The agricultura] labour is the
most unorganized section of the lub-
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our in the country because it has no
political force in an organized form
ag the trade unions in cities and fac-
tories have. Therefore, their voice
remaing unheard, unattended and un-~
cared for. Therefore, the labour
should be organised by all political
parties according to their ideology so
that 1t may gain strength and its voice
may be vocal.

2. So far ag the Ruling Party is on-
cerned, it should make a point to cx-~
tend loan upto Rs. 500 or Rs. 1000/-
for the purchase of milk-giving
animals like cow or she-buffalo or
guals because there js wanl of milk
everywhere. There is want of edible
o1l everywhere. We have not got
proper edible oils and there is a3 sec-
tion which can do thig work, There-
fore, provide the loan facilities to
these sections so that it may have a
cattle wealth from which so many
things which are eatables can be
produced,

3 Sp far as the distribution of land
is concerned, pguidelines have been
provided by the Central Government,
but agriculture and land distribution
je the exclusive subject of the State
Government. The State Governments
have passed the laws and they are
also implementing them, but the
middle class and the upper class are
symplv crowding the bureaucracy and
they have no  sympathy with the
scheme of land reforms. They have
svmpathy with the uoper clasg people.
The result ig that in spite of the poli-
tical girection from the Centre and
from the State Government, these
people are sobotaging the schemes in
their implementation, My suggestion
js that there should be a programme
that land would be distributed in such
and such village. The whole village
should know well in advance and
they should all assemble. The Tahail-
dar. the Collector, the Deputy Com-~
missioner and other land revenue offi-
cers who are going to distribute the
ltnd chould ask where ia the land
which ig surplus. The villager know®
which land, although fictitiously wTi=
tien in the name of a particular -
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dividual, is the surplus land meant
for distributton to the landless labour.
There should be publicity about the
lang distribution programme. The land
distribution programme should not be
implemented in the room of the Col-
lector or the Kanungo, but it should
be done on the spot.

Now, the fourth thing is that there
should be cottage industries. The
consumer goods which are so much
scarce in the country and are becom-
ing more and more scarce should be
manufactured in the cottage industry
sector because even after the land
distribution programme has been im-
plemented with al] its vigour, even
then the ot of these submerged classes
of gotlety cannot be improved unless
wge provide opportunities. Now, the
agricultural labour is illiterate. It has
no resources and moreover, in the
villages, only for 4 or 5 months a year
there is work during the time of the
harvest ang during the time of sowing
angd for almost six months of the year
most of these people remain un-
employed. We have to provide em-
ployment for them. Therefore, my
suggestion ig that concrete schemes far
cottage industries, for animal breed-
ing. for langd distribution and exten-
sion of credit facilities should be pro-
vided for. Only then can we hope to
better the lot of this downtrodden
agricultural labour,

So far as the resolution is concer-
ned, there cannot be any difference of
opinion. It is no use simply shedding
crocodile tears for their fate and the
moment we go outside this House
after finishing debate, to treat them
with the same type of contempt which
they have been getting from time im-
memorial.

18 hre.
SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): Halt the

lsbour constitute women labour in
the agricultural field and there are
many problems relating to agricultu-
ra] labour where they are most ex-
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ploited and they are not given their
due in apite of constitution assurances,
Please allow & woman member to
speak.

MR. CHAIRMAN: Your name is for
below. I will try to accommodate &
woman member. After all we cannot
ignore & woman member.

SHR1 PARIPOORNANAND PAI-
NULI: It was decided in the last de~
bute that the order in which the
names were given will continue, but
it has been recast.

oft vrotw g (fAgT) @ @i
WEITE, qE A FATL ATRA XETTR R AF
T2 weAaqn sena & afer wogT
o @2 frare g dw & ferk § 7
THET TRTY TF AT Ay AT Awaw ¥
fiF 60 FOT N T AAT AT 2 A
wraTd) & 99 A A g AT AT 50 w0
FFA A B g A s0w0w & Farg oy
T\ AT 7 A A oy v § WAy
Ay el AY ga X ot oY ¥ g T
wm frs ag g g€, aw wdy A €Y
e R § f gm0 A oY
ot smardY § 3% & 40 xProny w@Tdv
wrER % wv & Port o ovaw e g
s 8t T §, WY 9 few A A
Ffta graT § Ty Uw 2@A A i ¥
rafaT gaT? ATAA A weaTy § Xg 1T
Frery § | A wrgt w1 ot § e
o frar o afoarar s § 7 Sy qww
# afy vy oy TuT feem wgr AT
&oaT &, 5 TFy Y &y aren o sl
forers w7 Wyt § | sorr ol et
wa & qrg ¥y § foerht & e ay wod
qfcare &Y T8 /TR WY I ART T
o W7 W A W FOET R
Qo sewnd g8 6T &%
N ax i frEm wEr W AT
¥iow vy & foed fema § gt A
¥ gg &) woere ww aedt §, gE A
frd swror ) st el § fie ol wrd
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woqr ¥ § WA AT ¥, SfrET aag
#Y sty 1Z-mE feamY # ey o=y
FTsovQEAFERANY

AT ATHTT X T AT 9ET W
sirme o fear ar gL ow e & w7
FATQ W H I T T GAFTH G\ I 7TH
wY AT HFCAT THRAGT T BT w0
A1Fgq WY AT qAZY w1 A HAFH
fomdt & az aOw A ¥ wnT W
® FA0T F YW ¢ AT I wqrar
qagdt femdr @, weT & g7 & wwgw
¥ a1 sq oy T wogd Pt R
T o x faert & % W W w) AT
Y AY W7 T A T 6 5 T EE
IR E AHT F77 gV § AT AT OF
sagd AT ey I8 § faq
F7 O gow fay wY, gOm =T
mAAT $1 97 gEgawmw WA fr werd
T /G XF T TAT W7 GH Ay qreay
#idfy wfgg

difar ¥ amr Wt §3 frans
1 e oy ©oft % arg ardt & wd gw
F wrdiegwT & 39 ¥ forg sirede fea
2| 9w g 2z Tedaey IWE fAw
o w7 Y & W woA wo gy dife
o1 W W IR e fear § 1 AT
fafor & forrlt wltr Foreft § Wi et
Meenr FANMIWM A I AR
wefrr @ g4 7 wrr oy gFe el
orgrr wfw AN R AT W A @
aft it w2 qt § 1 AT FeAw WY
ol e A T Y e P R A
aeft wodt g § HTEH AT I & oA
afcarT w1 wou-Naw sT ER | w7
Ty wene § o ¥y A ¥ wni
T, T UF§ Aot a2, 76 Ao
ff ¥ & 1 wg ot oF e T & QI
¥ frwm ol witfe 99 & ST AN
F ofte o O gFht oY o @
WY WY W e weigy
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AMeAT § Star wrer o a3 Fa< el
7 fodt w7 ¥ fommm 8 1 sfwwe
1T WEEee FrEw G AR e
#r 204f foard ¥ femr &, & #ie F3ar
g
“The practice of bonded labour
still exists in one form or the other
in many States. It ig suggested that
surveys and studies should be under-
taken by concerned State Govern-
ments and Union Territory Adminis-
trations. Where legislative measures
have not so far beep undertaken to
abolish the system of bonded labour,
necessary legislation should be
enacted immediately. The offenders
should be dealt with severely and
bonded labour should be made a
cognisable offence”,
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MR, CHAIRMAN: I want to accom-
modate ag many as possible, but the
House has decided tp accommodate
dhe third resolution. So, I have to
call the minister now.

S8HRI DARBARA SINGH (Hoshiar-
pur): Last time, my name was there.
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called now,

SHRI A. K. M. 1SHAQUE (Basir-
hat): You can give us a few minutes
and extend the sitting of the House,

MR. CHAIRMAN: I want {0 accom=
modate as many as possible. 1 am
told the Private Members' Business is
only for two and g half houra In
view of the fact that the House has
already decided that the third resolu-
tion will be accommodated, I do not
think we can revise it. So, I have
no other alternative except to call the
Minister.

SHRI A. K. M. ISHAQUE: This ia

a very important subject. You should
accommodate yus,

MR. CHAIRMAN: 1 have tried to
accommodate as many ‘members as
possible. But we have taken a bind-
ing decision that the third resolution
will be taken up. If I accommodate
more memberg then the third resolu=
tion cannot be taken up. It 15 a re-
solution by the oppoaition and so we
should accommeodate it. I am in the
bands of the House.

SHRI A. K. M. ISHAQUE: In this
House we have discussed many issues
which were not even op the agenda.
So, when it is an important subject. I
do not see why we cannot be accom-
modated (Interruptions).

MR. CHAIRMAN: My difficulty is
that the House hac already taken =
decision to accommodate the third re-
solution.

SHRI A. X, M. ISHAQUE: There
are msny cases where the FHouse ha®
changed its own decision.

MR. CHAIRMAN: I will call the
Minister at 5 O'Clock. 1 will try to
accommodate w8 many members a8
possible 1ill then.

oft vewret fog (§Yforarege) : duv-

A g, # fad wr o oanieza Y ol
wOT gy TR wrbarat adre Y
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&1 wufog goftelt & ad wig o
£ % fawre s, oft g sgar 8

SHRI K. LAKKAPPA (Tumkur):
The gocial and economic problems
confronting the country have been
brought out by the hon Members who
participated in this Resolution. One
belonging to any political party may
appreciate the principle in which he
has brought up this particular Reso-
lution, and this is very commendable
ang this merits the attention of the
Government. This problem has been
confronting us for a very long time,
I do not know why the Planning Com-
mission is not implementing in the
matter of the exercise of the popular
will and the govereignty of the mil-
lions of people so far as the socio-
economic problems of the country are
concerned. I would like to pose a
question why the tremendous wman-
power is mnot being utilised even
though the resources are available and
there are natural resources at our
command in the country. There are
the underdogs, as has been rightly
stated, who constitute more than 70
per cent in the rural aress especially
the peasantry and the agricultural
labourers. How to mobilise the man-
power is & question which should
engage the attention of the Planning
Commission. The will of the nation
should not get frustrated, If the
Planning Commission could come to
the rescue of these down-trodden
people this problem can be solved.

Many of the people have made
various guggestions regarding the un-
employment problem, Millions of un-
employed people are there, skilled
labour, unskilled labour, who are the
people who are in need of basic ame-
nitics of life. But the Planning Com-
'mission has not utilised the resources
available in the country for these un-
derdogs; they have not utilised the
land available in this country.

One of the reasona why the Plann-
ing Commission has failed to estab-
lish solution of socio-economie prob-
lems is this. 70 per cent of the under-



dogs are landless agricultural labour.
There is no machinery established by
the Planning Commission to imple-
various aspects of the problem,
in order to see that the manpower
should not be frustrated. What is the
in the rural areas which
you are proposing to set up? I would
to

happened io your
million-Job programme which you
have envisaged? What is the role of
the State machinery, I would like to
know. How far have they implemen-
ted? To what extent has this State
machinery implemented these pro-
gramrmes envisaged by the Planning
Commisgion” 1 would like to pose
thig question to the hon. Minister,

The unskilled Jabourers are not able
to make a hving and it 13 my sugges-
tron that they can be utilised in the
production procesy provided there 1s
a maasive programme of employment
which is to be followed in every State.
You should have such a massive pro-
gramme involving the people in the
rural parts. You have not
this manpower, You have not for-
mulated a massive housing pro-
gramme. You have not given a
massive programme of rural indus-
trialisation in the village parts, and
this has been the failure on the part
of the Planning Commission in regard
to the non-utilisation of the industrial
resourceg available at our command,
This is one of the reasops why we are
confrented with this problem, Sir.
Further, if the Planning Commission
comeg out with a massive programme
of utilisation of this man-power in
order to utilise it for productive pur-
poses, we must forget all this bureau-
cracy and its functioning in a narrow
groove, Therefore, I would like to
know why many of our natutal
resources have not been fully utilised
and 1 wouldg also like to
¥mow what machinery the Planning
Commission is going to set up to
M hns

MR, CHATRMAN: Please conclude
now.

1988 RE--.I8.

£90
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SHRIMATI T  LAKSHMIKAN-
THAMMA (Khammam); Are you
going to call me or not?

MR. CHAIRMAN. 1 am not pre-
pared to tell a Member whether I
will call him or her or not. That is
my discretion that I will have to
exercise at the tume when it comes.
No Member can ask the Chairman
whether he is going to call him or her
or not, That is the prerogative of the
Charr. I may call or may nat call

SHRIMATI T LAKSHMIKAN-
THAMMA: Thank you for your
chivalry, There are some problems
I have to explain This is very unfair.

The hon. Member, Shrimati T.
Lakshmikanthamma, then left the
House.

SHRI K. LAKKAPPA: The Plann-
ing Commission should try to find out
from the various States whether the
various schemes are properly imple-
mented and whether the natural re-
sourceg are fully utilised and whether
there 1s a time-bound programme.
They should overcee thewr implemen-
tation and wherever necessary, pull
up the State Governments, This is
the scheme we have to work out in
the Stateg and a necesasry machinery
set up by the Planning Commission.

I want to make a suggestion
Various categories of the people, skil-
led and unskilled, can be utilised for
various programmes and the State
Governmentg are not functioning ac-
cording to the socialist programmes
we have envisaged in our Constitu-
tion gnd the Constitution has become
a big paper. Therefore, in order to
see that the Constitutional aims are
achieved and that it becomes & Po-
werful instrument for the transforma-
tion of our society and the economic
conditions of ‘;l;: I:eopla- tb;’ml

Commission should take

ﬁ. 1t the problems are taken Intc
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consideration very geriously snd if
there is & time-bound programme and
if there are massive programmes, then
only we can reath our socialist goals.

oft eelt o el (Fggw) ;oW
oW OF Fa¥ #Y wATA gATY ATHA § AT
AW s g fs
fwar 3w #Y Oa ¥ Y & AfwT waw
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s frar &, fefaquar dzx g fing
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fowye #Y oY qof Qv &A@ ofe
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ag S AT aawm & ar @ AW Ay ww
dar wek faomar § Afer g2 war
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s § Wfew @z e &
e o qEtt &, oY oy o) vawr }
fore® wrX & §9 o ¥ %g femr s
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¢ afFr ww T o1 fow W wod
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¥ 3war W@, &l 93y & wr g @
¢ v siaamrg we o
FAY 7 4T ET @I, (FA &qa 3
&7 WY & |T9 ¥ Wi w1 geqETE 2
2!

SHRI A. K. M. ISHAQUE (Basir-
hat): Mr. Chairman, Sir, through you I
thlnkﬂ:ehon.lhmber,ShﬁGadl-
dhar Saha for introducing this timely
Resolution in this august House. The
bistory of the rural people hag been
» history of deception and discrimi-
Ration for a long time, These are the
recple who have been discriminated
by the asophisticateq ecity peobPle so
ong and we get at least this consoia-
Hmﬁu&mmmphm
deing @lecussed in thig sugust House
ind they spay get some consolation
Tom thiy discussion. Sir, yoo will be
lurprised to learn that whereas ceil-
ng laws have been introduced and
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implemented in the rural areas, no
ceilling laws have been put into ac-
tion 1n the urban areas. There has
been some talk; some discussion, but,
nu celling law has been enforced in
the urban areas. This 1s how the
people 1n the rural areas have Leen
disciiminated against by this civilised
soviety,  Till now, a sort of colonial
tratemnent hag been, meted out to
these rural people, They work in
the sun; they work in the rains and
they work treading ihe mud. How
much they get as wage; they get Rs.3
per day. In some areas, it is Rs. 4
and 1n some areas it is Rs. 5. At the
most, In some areas, they may draw
Rs 7 or Rs. 8. But, under what con-
tions, people in the urban areas are
working? Most of thern are working
under the fan. If some of them are
not working under the fan, at least
they are working under the shade.
They draw not omly four or five
times the pay of a rural worker; they
draw something more; they draw
bonus; they draw pension: they
diaw, dearness allowance and they
alsp enjoy retirement benefits, But,
people in the rural areas do not have
even security of service. A villager
m 4 rural area does not know wlkat
he will eam tomorrow. He may be
employed today But, he does not
know whether he will be in gervice
tomorrow. It, 1s our experience, that
in a year comprising of twelve months
they may have work for four or five
months m a year. He drawRs. 4 or
Rs. 5 as his wage. This is how they
have been deprived of their legitimate
due so long; thig is how they have
been cheated so long. Sir, the urban
workers are assured of their pension
and security of service, He may be
a clerk, he may be a Class IV em-
ployee in an office; he may be a
labourer in the industrial sector; he
has security of service. Whatever
he gets, he gets it throughout the
year. That sort of security has not
been given to the people in the rural
areds. Bir, e have not heard as yet
that the industrial products, products
in the urban areas have been subject-
ed to any levy. But, whatever is pro-
duced in the rural areass, is subject-
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ed to levy, procurement, Geboarding
etc. Not only that. They have to
sell thetr products not at the mar-
ket price, but at a capricious price
fixeq by those sophisticated people
who do not have any knowledge of
agriculture and who do not know
how these products are produced.
They fixed the prices ang the for-
mers will have to sell their
to these sophisticated people;

farmers will carry their products

products be brought under procure-
ment and levy? We have seen, thou-
sands and lakhs of babies dp not
get baby food. Could you not even
procure baby food? The industrial
products have not been subjected to
any levy. Sir, it is these agricultural
labour, may be a wage earner, may be
@ small peasant, may be a big pea-
sant, whp make available food stuffs
to the Indian people But, the irony
of fate is, they are made to starved
whereag those in the urban  areas
have been brought under statutory
rationing. It has become the legisla-
tive duty or obligatory quty of the
Government to feed these sophisti-
cated people., and the rural areas
have been left out. Of course, in
some areas, modified rationing is
there. But whereas the city people
are getting about 2 k.g. a person from
the villages can expect to get only

My hon. friend was telling us that
in the JFourth Five Year Plan only
18 per cent was devoted for agricul-
tural purposes. Our country has all
along been subjected to floods.
1 know from the hon. Minister
Government have done after
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pendence to save the country
floods? Nearly 75 per cent of the
water from the hills goes waste into
the sea.

To ameliorate the conditions of the

ience in Paris where Indian chutncy
was being sold at Rs, 22 a bottle, We
had been to some East European as
also West European countries and
we saw how Indian chutneys
particularly and other Indian goods
were very popular. All these could
be produced in the rural areas. So,
1 eupport his suggestion that indus-
tries, more particularly  cottage
industries be set up in the rural areas
so that the conditions of the rural
people could be improved to some
extent.

About Rs. 26,000 crores have been
invested in the public sector under-
takings. 1 suggest that at least the
minimum bank rate of interest has to
Le taken from these public sector
undertakings under obligation. A
fund should be created with that for
providing subsistence allowance to
these rural people who do not get
work for more than four or five mon-
ths a year. This must
charge on the public sector under-
takings. When so much money
been invested in them, they have got
a responsibility and duty towards the
country, and they can discharge those
duties and responsibilities to the |
country by meeting this most fmme-
diate requirement of the nation  bY
making the interest amount available
for the purpose, This amount should
be utilised for ameliorating the cn.mdl-
tions of the rural poor, and for giviné
unemployment pensions to the other®

1719 hrs.
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Members gould mnot get the
opportunity and some others had to
hurry up thewr speeches for want of
time. But 1 am well aware of the
gerious feelings of various hon. Mem-
bers. I have no doubt in my mind
that the agricultural labourers are the
worst lot 1in the con;uy'h “:lld in c::

tive measures which sho’ neces-
’%!y reach these agricultural labo-
urers and give them relief are not
undertaken, their tears of poveity
will have the capacity to submerge
any powerful Government mn  the
world.

Naturally, when I look at this re-
solution, the language may be a
sober ome, but it is not the sober lan-
guage but the spirit behind the re-
solution which is more important and
will have farreaching consequence.

The hon Member has suggested
four pomnts hus resclution; the first
13 regarding adequate job opportuni-
ties for agricultural labour; the se-
cond 1s minimum rates of wages, and
the third 1s making essential articles
and commedities available to them
at reasonable prices and the fourth
1s about implementation of land re-
forms.

At the outset, I would hike to say
that this may be perhaps one of the
rare occasions when, whatever may
be the feelings of my hon friend Shri
Kachwai, on behalf of Government
we have decided to accept the reso-
lution, of course, with the amend-
ment of Mr. Daga.

The moment Government say that
we are accepting the Resolution, we

accept it with all the responsibility
il impliss.

ot wivee faw: fanr v &%
q ?

ot W wficr - sRE W W@
e §?

It is not a question of bringing a
Bill. This Resplution is recommen-
datory urging on Government to
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take specific steps. I have no faith
in bringing futile Bills. It iz acuon
to be taken on the bams of these
recommendations that matters. 1
can assure the House that when Gov-
emment say that we accept the Re-
solution, we accept it wath ali the
1esponsibility.

1 would lke to urge and appeal to
the House that this Resolution be a
unanimous Resolution. Let us give
that assurance to our brothers and
sisters, particularly in the weaker
sections of society that this Parlia-
ment, the hghest body in the coun-
try, 1s very much concerned with
their wayg of living and therr Live-
lthood and we shall take care to see
that positive measures are taken In
right direction for ameliorating thelr
conditions. It is 1n this spirit that
the Government have come forward
and I am sure even the members
from the Opposition will sppreciate

this gesture or rather this approach
of Government.

St AATT o . foar a7 17
gL w1 Wt qifest & e e
a gy ?

SHRI MOHAN DHARIA: What is
gong to happen through a Bill?

W XA faw WG T A R

A AU RN FAr ATaa fas am
(4]

SHRI MOHAN DHARIA:
look at the Resolution, what does
it say? First 'adequate job oppor-
tunuties for them be created with re-
gulated working conditions’. Here it
Js not a question of passing a Bill It
is one of making these opportunities
avallable through wvarious program-
mes mainly in the rural areas, may
be as suggested by Shri Kachwai in
several forms that are neceasary,
may be through several agro-based
industries that are necessary. There-
fore, no Bill is going to do the job.

Second ‘a reasonable minimion
wage rate to meet their deily neces.

If you
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sitieg be fixed and effectively im-
plemented’. The House is aware
that we passed an Act known as the
Minimum Wages Act of 1848. 8o
there is no question of passing a
new Act. The question is how that
Act is being implemented.

Next ‘Supply of food apnd essential
commodities gt subsidised rategs be
guaranteed io them'. Here it is a
question of having a massive distri-
bution system and making these
articles available for distribution at
reasonable rates. There ig no qucs-
tion of a Bill here.

Last ‘effective und genuine land
reforms throughout the country be
made without any further delay’.
There is no question of & new Bill
here. Thig 15 demanding implemen-
tation from the Central and State
Governments, if I have understood
the Resolution in its true meaning,

Coming to various points raised by
hun. members, unfortunately my time
is lmmted and I am aware of my own
limitations.

oft gen W wgE@: 27 AA
o T EE

SHRI MOHAN DHARIA: It 1s not
that Government have not made any
effort. Government have undertaken
saveral programmes. Even during the
Fourth Plan, there were progiammes
for the small farmers development
agencits, marginal farmers and agri-
cultural labour agencies and program-
mes for drought-prone uress. Simi-
larly other programmes were under-
taken in the name ol crash schemes
of rural development,

SHRI JANASHWAR MISHRA
Crop insurance,

SHRI MOHAN DHARIA: It is not
taken by Government.

These werc several programmes
well takén In the country, But they

Agricultural Labour (Res.)

were not enough, It ig no Houbt
true that agricultural labourers are
perhaps the worst hit because of the

ing prices. It is the poorer sec-
tions who suffer more because of the
rising prices. Naturally when we
think of poverty, it lies iy two areas,
Where there is no employment or
there is under-employment, there is
poverty. So we should consider how
those who are under-employed can
be given more employment and how
we can create job opportunities for
those who are unemployed. This
resolution 15 concerned with the
whole economic¢  structure of the
country, mainly rural gnd agriculture
sector. During ihe crisis we are pas-
sing through, let us remember that
agriculiural sector is the back-bone
of our economy and all possible em-
phasis shall have to be laid on the
development of agriculture and  in-
dustries based on agriculture. It was
said that in the fourth plan, the per-
centage of allocation for agriculture
has been brought down. Let us re-
member that along with agriculture,
we reguire, power, irrigation, steel:
cement; fertilisers; etc. Do we take
into consideration the other allocations
made or do we think only in terms
of agriculture We shall not be do-
ing justice to agricutlural economy
itself 1f we say that investments on
fertilisers or irrigation or power are
not needed It will not be a proper
approach. Let us have a balgnced
approach. If you see it carefully, you
will find that we are trying to take
care of agriculture and production ol
wage goods—the essential commeodi-
ties required by the masses, For that.
investment goods are  required
mamely, ateel ete,

SHRI BIRENDER SINGH RAO: I:
it correct that the plan allocation for
agriculture in the current year was
slashed down from WHs 819 to 260
crores?

SHRI MOHAN DHARIA: It is nof
correct. 1 assuredthe House the other
day that it will not be dome. There
is proposal that some outy should be
made dNere and there. I have mysell
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opposed any cut in the sllocation for
agriculture and Government have de-
cided against any cuts in agriculture
in spite of our ctringent economic
condition,

I do feel that in the present cun-
text, iL we want to gawmfully employ
the mullions of our masses, we can-
not forget our rural economy. It 1s
true that cottage industries and rural
industries and even small-scale in-
dustries have suffered. We shall
have to give all possible priority to
them and link up the new science
and technology with thase industries,
taking care of production at one end
and employment at tne other. This is
how proper planning is to be made
to take care of them.

Criticisms were made again:t the
Planning Commission. It is true that
whatever happens, the Planning Com-
mission is blamed. We plan for the
couniry, but when it comes to the
stage of implementation, the Plan-
ning Commission is out of the picture
Anyhow, the baby is ours and we
must accept all the accusations. We
have taken this lacuna into considera-
tion and proposed to all the State
Governments to have their own plan-
ning bodies at the State level. To
strengthen the planning nrechaniim et
the State level, we have offered to
meet two-thirds of their expenditure
from central funds,

SHRI DHAMANKAR (Bhiwandi):
But you do not associate MPs with
the State Planning Board,

SHRI MOHAN DHARIA: When
this complaint was made during the
Question Hour, on the same day I
wrote to all the Chief Ministers in
the country, and most of them have
agreed that they will associate Mem-
bert of Parliament in the process of

even at the State level
t assurance has been given by all

the Chief Minister,
PROF. WARAIN CHAND PARA-
SHAR (Hemirpur): Kindly check

up how Zay it has been done.

Agricultural Labour {Res.)

SHRI MOHAN DHARIA: There-
fore, the need is to have an efficient
planning body even at the State level,
If we want proper plans to be formu-
lated, along with the machimery we
should emphasize on wsrea planning
ang district planning. It is no use
planning from here and tryig to push
up plaps to the lower level, Therefore,
in the Fifth Plan we have insisted on
the State Governments for th first
time to have plans for every district,
For the first time we have reguested
the State Government; to formulate
sub-plang for all the adibesi areas or
tribal blocks in the country. 1 am
happy that most of the States have
been responcing very well, It is not
enough. What we require is the
involvement of the people. Unless
and until we accept the philosophy
of decentralisation of power throuvgh
the jilla parishads, panchayat samitis
and municipal corporations, it will
not be possible for us to involve the
people in the whole process of plan-
ning It is a new approach or a new
way of thinkmg which we have ac-
cepted

While I am not here tg preach the
Gandhian philosophy, we cannot for-

get swiadeshi and the gpirit of
swadeshi. There is a cry from many
quarters that we should accept

foreign aid from this gountry or that
country. I personally feei that we
should endeavour to manage with
whatever resources could be mobilised
within the country with all sacrifices
We have no right or moral authority
to over-burden the generation tc
come. If we get aid or loan todsy.
the next generation will have to vay
through the nose. When we take
this aspect into consideration, the
yuestion of a balanced approach and
thinking in terms of proper priorvities
becornes impatative and essential.

SHRI BIRENDER SINGH RAO:
The implementation of langd reforms
stands assured with the passing of
Constitution (7hirty-fourth Amen:
ment) Bill? What iz the Goverr-
ment doing with regard to ceiling on
urkan property to have halansed
benefits of soialism in both sectors -
kural and Ushan?
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SHRI MOHAN LHARIA: The hon.
Member is very much justified 1.
esking this question. I feel that we
cannot think only of the rural areas
for resource mobilisation and Just
forget all the urban areas, I ive
that in a sovahst economy we have
to mop up rescurce: from wherevur
we can, If we want to have g climate
of sacrifice in the country, we cannot
Fay that we sha.l not tax those wht
are from the urban areas. This 1 o
long felt requirement and I may sav
that the Gove.nment has already a»
sured the House {u do it.

I welcome the vanous suggestions
made by the htn. Members, For want
of time it is not possible for me to
deal with all of them. Government
are conscious that unless and until the
down-trodden and the weaker sec-
tions in the country are given pru-
per relief there will be a very serious
threat to democracy and parliamen-
tary institutions from these sections
of society. Government ig well awaze
of it. Therefore, 1 welcome the Reso-
lution, I accept the amendment of
Shri Daga. I would request the
Mover to accept the amendment of
Shri Daga and let this House un-
animously pass this Resolution and
assure the country that the whole
House appreciate these sentiments
and that we are serious of imple-
menting our assurances.

With your permisiion, Sir, I want
to say one thing more, There is a
social dspect also. Most of our
friends from Scheduled Castes and
Scheduled Tribes are mainly concern-
ed in thege areag and, naturally, this
Resolution is not having an economic
importance but it is also having a
social content. I accept that feeling
of the House.

MR, CHAIRMAN: Shri Gadadhar
Sahs,

As Shri Panda’s Resolution
have to be moved and
plesse be very brief. 1 hope, you
will not take more than 5 minutes

shall

AUGUST 30, 1074
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uumyeurnuolutimhuheen
accepied,

SHRI GADADHAR SAHA: Bir-
bhum): I want at least 10 minutes.

*Mr. Chairman, Sir, at the very
outset I would like to express my
gratitude to all those hon, Members
who have taken part in the discus-
sion on my resolution gnd have sup-
ported it. I am very glad that all the
members who have participated in
the discussion have unanimously gup-
Ported it. But, Sir, this is a historic
moment because the hon. Minister
and the Government have refused to
accept legal responsibility to amelio-
rate the sufferings and eliminate ex-
ploitation of these badly exploited,
neglected, unemployed landless and
starving masses of  agricultural
labour and poor peasantry through
genuine land reform, Though they
have accepted the moral responsitali-
ty, they have refused to accept legul
and constitutional responmbility for
basic solution of problems through
geniune land reform, They are very
much exploited and the degree
of exploitation is risi every
day From this we should draw oncr
again a lesson that so long as the
Congress Government, who represent
the Jotdars and the big landlords,
will remain in power in the Centre
and in the States, we cap Dever ex-
pect any real and effective land re-
forms. Sir, a]l those who spoke on
thi= resolution were unanimous in
their view that the Government have
failed to provide the minimum and
basic requirements of food, clothing
and shelter to those toiling masses.
Whatever the Congress Government
has done jn the neme of land reform
is nothing more than abolition of
intermediary rights and regulation of
tenancy leaving large areas of land
held by landlords undisturbed, This
has totally faileg to bring about an
and to the age old feuda]l agrarien
structure and land relations inherited
from past in the country. No appre-

'mwiﬁmmwmm

in Bengall,
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cable change has also been brought
about 1n these land relations and in
the agrarian structure in the last 27
years Although the State Govern
ments have enacted some legulation
for making nominal and partial land
reforms, there lg no effective provi-
sion and machinery for umplemen-
taticn for fhe speedy distribution of
land to the landless and poor pes
santry ©On the other hand the big
landlords and Jotedars have been al-
lowed to retain control of land
through defective celling law. fuil ot
loopholes, numerous exemptions to
categuries of lands such as planiatiols
mechamsed farms, orchards, religious
and educational trusts, etc, high ceil-
ing limits, ficutious transfers, parti-
tions through legslative gaps Thourh
‘niermedhary rights and interests have
been abohished after paying heavy
compensation to the erstwhile Zammn-
dars, the actual cultivators have not
been benefited from this measure nor

have the revenue of the Government
gore up

Sir, what I understand by .°w
genuine lang reform s, that al t°€
land shoulg be tahen over by the
Government from all those big land-
lords who are not directly personally
engaged n the cultivation of that
land and in major agricultural opera-
tions, and no compensation should be
paid for that The land so recovered
should then be distributed among the
landless agricultural labour and the
share croppers with top most prionty
to the poor people belonging to Sche-
duled Castes and Scheduled Tribes
The Government have ag yet failed to
do that Moreover, the gudelines
submitted by me m this respect for
enacting and implementing effective
land legislation and public distribu-
tion eystem by the States on the re
commendation of the Centre, have
not been accepted Actually land
legislation should have been enacted
for effectiva genuine land reforms on
the besis of the guidelines given by
me. The Congress gave the alogan
f “Land to the tiller”, and played

ble role aince 1047,

?O
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In this context I will like to give a
quotation which says

“The slogan of ‘land to the tiller’
to be meanmgful and honestly
implemented, the land should cer-
tainly go to those who cultivate 1,
namely, those who perform the
various operations like ploughing.
sowing, transplanting, harvesting
etc Conversely, persons who do not
personally participate 1n these gpe-
rations should not be allowed to
own land However, I am gure that
such a law wil not be enacted and if
enacted will not be implemented by
the Government The Government
had tactically avoided all genume
land legislations which would have
basically altered the land relations
and the agranan and social structure
of the gociety’

*The above extract is from the Task

Force Committee Report of the Plann-
ing Commiasion, 1973

But Sir, this hus not been done The
Congress Goveinment have beepn able
to declare till this day a meagre 2 mil-
lion acres as surplus land out of a
total cultuvated area of 400 puihon
acres According to a statement of
the Hon Minister for Agriculture this
figure of surplus land may go up to
47 mullion acres after the apphcation
of the laws enacted under the ‘national
gudelines’, Therefore, Sir, at present
the Government have declared only
1 per cent of the total land under
cultivation, as surplus land That
means 99 per cent of the total culti-
vated land 1s still held by the land-
lords and will remain with them after
the Congress designed lang reforms
are completed Sir according to a
report of the Task Force of the Plan-
ning Commission submitted in 1073,
about 80 per cent of the households
hold, on an average, each upto 2 acres
of land And taken together they hold
only 7 per cent of the total enltivated
land 'Whereas only 5 per cent of the

upper groups are holding 42 per cent
of the total land e

In this background the Government
have been able to recover only 1 mil-
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lion hec¢tareg of surplus land and out
of that only 0.5 million hectares have
been distributed to the landless. The
rest still remain with the landlords.
Regarding cultivable waste land Sir,
out of 19 million hectares reclaimed
so far, only about 5.9 milion hectares
have been distributed to agricuitural
workers upto last year. These go to
prove that the Government is not
sincere about effecting real and
genuine land reforms and whatever
steps have been taken by them are
only farce. Further Sir, there is lot
of corruption prevalent in the matter
of distribution of the surplus land,
Proper sacreening is not done by the
iand Committees for the allottees and
lands are distributed to the relatives
of the Land Distribution Committee
and non-cultivator landowners, Al-
though there is provision for fair rent
of 1 of total produce for share croppel
and legal protection agamnst eviction
in almost all States. The Government
is not serious about implementing
them; hence large ecale eviction. In
this connection I have information and
documents about one case of eviction
in Burdwan at Ketugram Police Sta-
tion where in spite of JLRO's en-
quiry report and the S.D.Og protec-
tion grder in favour of the gharecrop-
pers, the police resorted to firing with-
out any provocation resulting in the
death of one person and mjury tu
another. The landlord also carried
away cart-loads of paddy under the
protection of the police, from the lands
cultivated by them,

MR. CHAIRMAN: Mr. Saha, please
conclude now. You asked for ten
minutes and I have given you ten
minutes,

SHRI GADADHAR SAHA; Yes, Sir,
1 will conclude in two minutes.

MR. CHAIRMAN: Please lsten to
me. In order to accommodate a Mem-
ber of the Opposition, Shri Mishra,
actually, the House decided to permit
him to move his resolution. In bet-
ween we shall have to take another
resolution by Shri Panda. You should

Agricultural Labour (Res)

be accommodative. Your resslution
has been accepted. I am putting the
amendment of Shri Daga to the vote
of the House. .

SHRI GADADHAR SAHA: Sir, 1
will conclude by saying that if the
guidelines for land reforms enumerat-
ad by me earlier were accepted and
the States enacted land legisiation bas-
ed on those guidelines with the re-
commendation of the Central Govern-
ment and honestly implemented, then
the sufferings of these toiling people
could be ameliorated to a great extent.
Enactment and implementation of
legislation based on the guidelines
suggested by me would result in eli-
mination of poverty and exploitation,
There would be no unemployment or
shortages of foodgralns. Stagnatio
in agricultural production will cease.
Above all starvation deaths would be
completely ehminated. In the end
Sir, I will appeal to this august House
and to the Government that the
amendment to my resolution may
kindly be withdrawn and my resolu-
tion be accepted without amendment.

MR, CHAIRMAN: Now, I am put-
ting the two amendments moved by
Shri M. C. Daga to the vote of the
House.

The guestion is:
“That 1n the resolution,—

m part (¢), for “a subsidised
rates be guaranteed”

substitute—
“at reasonable rates be made
available” (1).

‘That in the resolution,—-
{2:“ part (d) omit “and genuine”

The motion was adopled.

MR. CHAIRMAN: Now, I am pytiing
the main Resolution of Shri Geda-
dhar Saha as amended by the mmend-
ments of Shri M. C. Daga to the vote
of the House.
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The guestion is; important Resolutton The decision

“This House notes with concern
that the landless agricultuzal labour
and the poor peasantry who consti-
tute 70 per cent of the rural popu-
lation are in acute distress due to
absence of efleclive and genuine
land reforms, lack of job oportiuni-
ties abnormal rise in prices of es-
sential commodities ang other social
and economic injustice and recom
mends that—

(a) adeguate Job opportumties for
the mbe created with regu-
lated working conditions,

(b) a reasonable mimmum wage
rate to meet their daily neces.
sities be fixed and effectiively
implemented,

(c) supply of food and essential
commodities at reasonable
rates be made available to

them, and
(d) effectave land reforms
thioughout the country be

made without any further
delay "

The motion was adopted

The Resclution, as amended, was
adopted.

17.52 hrs

RESOLUTION RE GOVERNMENTS
WAGE FREEZE POLICY

MR CHAIRMAN The discussion
on this Resolution wag to conclude at
16-30 hours but, because of the anxety
of the Members to discuss it, this has
been extended almost by 10 munutes
to six The House has also taken a
decamion that it will permit Shn
Shyamnandan Mihra to move the
third Resclution The House has al-
ready decided to have one hour for
the second Resoluhion. We shall have
to sit for some time more

After all, we have taken some time
more for the conmderation of ths

of the House 18 there I hope that the
House will not object to eitting for
some more time It has already been
decided to give one hour for Mr
Panda's resolution

SHRIMATI PARVATHI KRISHNAN
(Coimbgatore) Thig 13 such an impor-
tant Hesolution Is only one hour al-
lowed for this? We should be given
some more time

ot wq fermd  (WFT) . T AFATH
w7 3 fr zmr #Y sy fer AF
gafan @gq 1 ARY TW@WEAT AT |

fAigmwrem (TY) B oA
¥ 77 wET 7.1 9 wyfry sLaYr gwEr
w7 ;W

MR CHAIRMAN  Private Mem-
bers' Busines gets only 21j2 hours
Still in order to accommodate Meri-
bers we have decided to sit more I
do not think with regard to Private
Members' Busiiess we do by way of
formal motion Let us not go into
it Let Mr Panda's Resolution be
concluded I one hour Then we will
take up Mr Mishra's Resolution Let
us go on and we will see at that time

ot g fomd : wIw AW g ¥
AR WY § WY g9 W ¥ wean
X AT AN 39 Awfa Wy -
ATQH At LAk AR wes TEY Frewa
% faager faely axagt ¥ wd v e
g v & fau fer maw av
ST T O 3 ST g Ow {5 WYy
9uT Y & VW 97 g wwf w
& 1T W a1 B wrer e ¥ Ed
a1 W€ AT SIX qmwr agt )

MR CHAIRMAN Let us not etart

this controversy Let the disoussion
start and we wall zee.



